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OR D S R 

Mal  B. P. SINGH, A. Iv1* t 

Lci counsel for both the parties are present 

2. 	This application has been.  filed by the 09 applicants 

gainst non_consideration of their repre sentatiOris dated 

20.06. 1995, and subsequent representationS hich are exrlo sad 

as annexure 'B' series from page. 21-28 to the OA. • The 

applicants are prayed for the following reliefs: 

"a) An order directing the respondents corerned that 
the applicants should be given the arrear s of 
paynnt from the data  of promotion to the cost 
of Fjtter-Gr.II 

Any further orcier/orciers as their Lorships may 
deem fit and proper•  

c) Cts 

Leave may be granted to add applicant no 02 to 09 
in the same petition on the tcLuts and pra,er are 
same under Rule 4(57(a)) Of C.A.T. Proceciure Rule, 1987. 
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Lci•  counsel for both sides are present. Reply has been 

filed to the O,A, by the 1d counscl for the respondents. 

No rejoinder to the reply has been tiled 

During the course of the hearing, id. Counsel for the 

appicat submits that in case this ap)1iCCLtiofl is disposed 

t with a direction upon the responconts to consider their 

represeritction under aflfl3xUr..' B1  series and treat this O.A. 

as a part thereot, then the applicant shall m tuily satjstiect. 

Ic3. counsel tor the re sponoents submits that no reesentation 

as allegeci i4.A the O.A.has been received by the respondent 

authorities azxt, theretore, the qt stion Cf consiuering the 

representttions dia not arises  The id. counsel for the 

re sponcients' attention Was cirawn to anxuxe..' BI series with 

the appiition wnich are copies ot the representations 

already sunitted to the re sponcent auth critic s The lo 

counsel submits that in case the ribunai directs the re spondent 

authorities to consider the above representation treating 

this O*AO as a part there of, the re sponclents authori tie s 

shall consider the sarre within a stipulated period in cor 

dance with law•  

In view of the abav'e submissions,i we are not making any 

ob 	rvtion on the zrerits of the case and, the ref ore, ve 

direc t the respondent authorj tie s to consider the re ire se r. 

tations exrlosed as anflexure' B' series treating this 

application as a part thereof according to rules within a 

riod of 03 months from the date of communication Cf this 

order and comnunicate the said crder within a period of 02 
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ON 
weeks thereafter. In case the applicants ae found entitled 

to the reliefs prayed for, the Seine should be granted within 

a period of one month thereafter with all Conseq1.ntia1 

benefits. Accordingly the O.A. is disposed of. No orcter 

as to COsts 

ASVs. 


